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ERRATA

In the English translation of the Maharashtra Village Panchayats (Amendment and
Continuance) Ordinance, 2017 (Mah. Ord. XVIII of 2017), published in the Maharashtra
Government Gazette, Extraordinary No. 137, Extraordinary Part VIII, dated the 1st September
2017, at pages 1-9,—

1. on page 2, in line 13, for “Ordinance” read “Ordinance, for the purposes hereinafter
appearing”.

2. on page 8,—

(a) in line 39, for “ Local Authority Members’ Disqualification” read “Village
Panchayats”;

(b) in line 40, for “XXXVIII” read “LVI”;

(c) in line 41, for “passed by” read “introduced in”;

(d) in line 42, for “27th July 2017 and was transmitted” read “10th August 2017”;

(e) in line 43, for “to the Maharashtra Legislative Council. However,” read “ However,”;

(f) in line 44, for “Council” read “Assembly”;

(g) in line 45 for “Council” read “Assembly”.
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